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[English] 

MR. SPEAKER: The House stands ad-
joumedtomeetagainat2.p.m. 

12-47hrs. 

The Lok Sabha then adjoumedforLunch till 
Fourteen of the Clock. 

14.03hrs. 

The Lok Sabha re-assembled after Lunch at 
three minutes past Fourteen of the Clock. 

[Mr. SPEAKER in the Chair) 

RE: PROCEDURE OF VOTING IN THE 
HOUSE-CONTD. 

(TranSlation) 

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur): Mr. Speaker, Sir, what have you 
decided regarding that issue? I would like to 
know whether you accept the votes given in the 
Lobby or not? 

SHRILALK.ADVANI(GandhiNagar):Mr. 
Speaker, Sir, first of alii would like to point out 
that as per rules the decision made by you 
yesterday cannot bechallenged and therefore, 
I am not challenging it. But I hold that what ever 
occurred yesterday becomes a dear cut prece-
dence for future too and particularly when the 
facts that were too and particularly, when the 
factsthatwerepresented beforetheandwatever 
rulings Hou5e quoted by you or by Shri Ajit 
SinghorbyotherMembers in the House do not 
.gIve any Idea whether correction slip filled up by 
anyhon. Member in the Lobby is a valid ornot. 
I would like to submit to you that yesterday our 
hon colleague Shri Sureshanandsrtting on the 
DiviSion no. 550 was coming towards you to 
make a compliant about hlSfurthervoting button. 
>-lehadstatedthatduetodefectivelightsystem 
i,xed on his seat. , he could not get his vote 

pnoceduneofvo#ng 

recOrded correctly. He said that he had pressed 
the button properly and did notcommit any eror 
in resign it. I told him that as perthe speaker's 
directions he should go back to his seat and he 
would get the slip at his table and he need not got 
to the Speaker's table. Thought it is not written 
in the rules clearly, you had announced that if 
there was some error in the recording of votes 
theconcemedMembershouldstandinhisseat. 
At that time there was pandemonium in the 
House.ltwasnotofmuchconcemwhatShriAjit 
Singh had said aboutt coercion what was 
?finportancewas that you had stated that if he 
himself complains that he had been coerced, 
you would accept his statement and if he say that 
he had casted his vote as pet his own will, you 
would accept that versions also. I think your 
ruling on this basic issue should come whether 
any Member any has the fight to fill up the 
correction slip in the lobby or not? If you invite 
the opinion of the hon. Members in this issue 
then I hold the opinion that no should be allowed 
to fill up the correction slip In the Lobby and if he 
does so, that correction slip should not be held 
as valid. The matter should be broughtto an end. 

MR. SPEAKER: It IS a very important 
Issue. In fact, it is nothing challenging but 
yesterdays voting itself However, it is not good 
to give any decision after hearing orally form 
you. Please give me the details in writing. I was 
sitting just before you. I do not know what slip 
was sent from where and who did it? If you give 
the details in w~iting, I would look into it. 

SHRI ATAL BIHAR I VAJPAYEE 
(Iucknow): Mr. Speaker. Sir. as Shri Advani has 
suggested,thesetwol&~uL : A.,'qhcsapa-
rated. From now m ouwards such i:I Uf dl>S such 
aconventlOn should not be establIShed that any 
Member can vote by filling up the slip in the 
Lobby. 

MR. SPEAKER; Another issue is also 
involved in this case. Therefore, please give me 
in writing. I wouldexaminethematterthoroughly 
and then I would respond in writing. It should be 
wrong if I take any deCision instantly as to 
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whetherthe vote should not be recorded in Lobby 
or it should be recorded hare in the House. He 
mayalsoliketosaysometbing. ThatiswhY,1 
will give the ruling after going into all the details. 
It will not be good to respond instantly. Please 
give me In writing. I would entertain your views. 

(Interruptions) 

SHRI LAL K. ADVANI: Mr. Speaker, Sir, 
nobody has raised any objections from the 
treasurybenehesthatSHRI Mundafilled upthe 
slip on his seat. 

MR. SPEAKER: I would have to ask shri 
Munda. 

THE MINISTER OFSTATEINTHEMIN-
ISTRY OFHUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS) AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI KUKUL BALKRISHNA WASNIK) 

.. Nobody has also stated that he had filled up the 
slip outside .... (Interruptions) 

SHRI LAL K. ADVANI : If you gIVe this 
decision that in case any Member feels that hiS 
vote has wrongly been recorded. he should rise 
in his seat and he will be supplied a slip so that 
he may correct his vote there and submit it. 

MR. SPEAKER; Shri Advaniji, I would 
have done thiS also but my probl&m is that there 
are three kinds of votes. The one IS voice-vote. 
the second type ofvQte is recorded by machines 
and t~e third kind of vote is Lobby voting. Now. 
this vote was not in the category of Lobby voting 
butthecorrection was made in Lobby. What are 
its implications? I must be given time to think 
overi!. 

(Interruptions) 

SHRI LAL K. ADVANI : What you have 
stated just now. I would like to submit 10 the 
context that there isa system of voting in which 
the 'Ayes' Lobby and the 'Noes Lobby are sepa-
rate. Butthat is notthe issue have. Here the 

issue is whether a correction slip can be sent 
from the Lobby or not. 

[English] 

That is the issue. The issue is not Lobby-
voting. 

[Translation] 

MR. SPEAKER: ShriAdvani, I would like 
to point out that this issue has many facets. 
Officers from my office have put up some points 
just now before Shri Ajit Singh. I cannot discuss 
all the things instantly because I too have not 
witnessedanything. I was just sitting before you. 
Soitwill notbeproperto gIVe any ruling just now. 
Therefore. please give me in wirting and I will 
decide the matter after athorough enquiry. Ttwill 
not be properforme to take any decision onlyon 
hearing some words from the officials of my 
office or Some words from this side or that side. 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF STEEL (SHRI SONTOSH MOHAN 
DEV) : My point is that the allegation is that it has 
been signed in the lobby. 

MR. SPEAKER: No. no. That is nolthe 
allegation. 

SHRI SONTOSH MOHAN DEV : Just 
now. you have stated that if he signed it in the 
lobby, you would verify it. (Interruptions) 

Lets me finish 

MR. SPEAKER Bada. don't put those 
things into my mouth I 

SHRI SONTOSH MOHANDEV: You have 
notsaid it. They have stated that the Member has 
signed in the lobby. You said that you would 
verify it. My point is that it is the staff of the 
parliamentary secreta nat who have to diStribute 
the papers In the House. From your Side. as per 
the rules, he has taken the paper from the House 
( Interruptions) 
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SHRI GUMAN MAL LODHA (Pali) : He 
has never taken the paper from the House .... 

SHRI SONTOSH MOHAN DEV: Accord-
ing to the retired Hogh Court Judge, he has not 
taken the paper. My submission is that if there 
were any fault, the taultwould be on the side of 
the staff ofthe parliamentary secretariat. 

MR. SPEAKER: No, no. 

SHRI SONTOSH MOHAN DEV: Itcannot 
be. All the staff have done their duty properly. 
Therefore, what they are stating here should not 
go onrecord. According to them. the paper has 
been sent out. By saying these things, they are 
sending a wrong message to the national press. 
That should not go on record because it IS . 
absolutely wrong. . 
[Translation} 

SHRI MADAN LAL KHURANA(South 
Delhi) : I would like to submitthatthe duly filled 
shpwas brought here by an M. P. and not by the 
staff members. it is wrong to say that the 
Members of the staff havel>roughtthts duly filled 
slip. (Interrupttons) 

MR. SPEAKER: Perhaps. you do not know 
that whosoever dIstributes the Slip he hImself 
collects the shp and brings it here? 

SHRI RAJNATH SONKAR SHASTRI: I 
would like to submit very humbly that we are 
narrating the yesterday's incldentthat the slip 
was filled outside and then itwas brought in the 
Chamber. (Interruptions) 

MR. SPEAKER: Who brought it? 

SHRI. RAJNATH SONKAR SHASTRI: 
That slip was brought by an M. P., by a MInISter. 
Sh. Mukul Wasnik brought the slip here. 

SHRIMUKULWASNIK:ltistotailywrong. 
Suchthlngsshouldnotgoonrecord. (Interrup-
tions WhateverShri SonkarShastn is saying in 
the House is totally worng. I never brought any 
slip. They are trying to level baseless charges. 

SHRI RAJNATH SONKAR SHASTRI: 
Please listen to me first. The entire house was 
awareotthecondition of Shri Munda, when she 
enteredtheHouse. Atthatlimewehaddrawnthe 
attention of the Chairtowards the conditiqn of 
Shri Munda. He was not In hIs senses. The all 
things were said here in the House. Medical-
check up was also demanded. Afterthat you 
testrictE!ci him and the entire House also re-
stricted him, then he kept qUIet. At the time of 
casting vote, he was In his senses and pressed 
button for abstention (Interruptions) 

SHRI MUKUL WASNIK: Such talks are 
against the dignity ofthe House (InterruptIons) 

SHRI RAMESH CHENNITHALA 
(Kottayam): I would like to know whether such 
remarks that he was in hissensesorhe was out 
of senses, are ParlIamentary of 
unparliamentary?( InterruptIons) 

SHRI RAJNATH SONKAR SHASTRI. 
When hewasfullyln sense, hecaste hIS vote and 
wf}ntto lobby. When Mr. Munda wentto lobby, 
Shri Mukul Wasnik, Shn Kumaramangalam 
and three-four MPs includIng ra~ Lakhanli, 
Roshan Lal Ii, Abhay Pratap Singh)1 also went 
to lobby and pressunsed hIm. They asked hIm 
to take a new slip but Munda jl refused to do so. 
Then he was further prssurised. Then he gave 
a shp of 'neutral', he tIcked 'no' on the Slip. 
( Interruptions) 

SHRIMUKULWASNIK:Neutraldoesnot 
mean no. 

SHRI RAJNATH SONKAR SHASTRI : 
After that, when Shri Mukul Wasnik, 
Kumaramanglam and Ram Lakhan ji scolded 
him andpressurised him, he ticked the second 
number on the slip. Shn Mukul Wasnik then 
brought the slip It that time also the door was 
colosed. It Is possIble theIr the slip might have 
been changed original slIp was signed by him 
twice. Therefore we went your ruling (Interrup-
tions) 

MR. SPEAKER: On wh~tissueyou want 
myruling. 
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SHRI RAJNATH SONKAR SHASTRI 
Mr Speaker, Sir, my submission IS 

MR SPEAKER What IS your submis-
sion? 

SHRI RAJNATH SONKAR SHASTRI 
Sir, you mlghlf be remembenngthatwhen Shn 
MundaJI. was here. you made an announce-
ment. tWice-once In Hindi an once In Engll!:;h-
that those who want to do corrections stand up 
should legs and ask forthe shp Then I said that 
Munda.whowasnotlntheHouse.becalledback 
to the House and you assured me that you would 
look Into the matter 

MR SPEAKER Which matter? 

SHRI RAJNATH SONKAR SHASTRI 
What I want to say IS that Shn Munda JI was not 
In the house atthattlme and the correction was 
made Ih the lobby. :So I would hke to know 
whether the correction made In the lobby IS 
acceptable? 

MR SPEAKER Whateveryouaresaytng 
IS on e Side ofthe ISSye on those may becorrect 
also but other Members can term It as wrong 
therefore. please let me hearthe VieWS of others 
also 

SHRI MUKUL WASNIK Sir. I am sorry to 
say that one of their hon Member voted In our 
favour and that IS why Shn AaJnath Sonkar 
Shastn JIIS saying In the House that he was not 
In hiS senses Keeping In view the remarks of 
Shn Sonkar Shastn. I can say that he has 
lowered the dtgnrty ofthe Housetoa great extent 
(InterruptIons) Please hsten to others also I 
have hstened you and now you shoudlalso Itsten 
to me (InterruptIons) The way Shn Sonkar 
Shastn levelled allegations (InterruptIons) 

SHRI RAJNATH SONKAR SHASTRI 
You have accepted tt In the Housethatyouwent 
there and (InterruptIOns) 

SHRI MUKUL WASNIK I admit It that I 

went there because an attemptwasbetngmade 
to assauh him (InterruptIons) 

SHRILALK ADVANI(GandhINagar) Mr 
Mukullt would hal/e been better, had you not 
raised objection to the remarks of Shn Sonkar 
JI The reason IS that It IS not such remarks but 
behaVlOUrwhlCh hannsthe dtgnrty of the House 
You can see todays' newspapers and you Will 
come to know as to how the dlgntty has been 
maintained by you? (InterruptIOns) 

{EnglISh] 

SHAI SANTOSH MOHAN DEV There IS 

a limit to everything You have given a state-
ment (/nterruptJons) 

[T rans/atlonl 

SHRI RAJNATH SONKAR SHASTRI 
ThiS IS the behaViour of a Mlntster (Interrup-
tIOns) 

SHRI LAL K ADVANI Mr Speaker. Sir 
I think In addition to the hours. already ftxed for 
malntlOn dtgnrty of the House. hke how a Mem-
bershould behave he should not show back to 
the Chair. we have to add thiS also as to what 
should be theconttons of aembers Therefore 
Please do not ral~ thiS ISSue (/nterrupt/ons) 

(EnglISh] 

SHRI MUKUL WASNIK Mr Advant IS 
sentor an drespected leader of the house He 
has referred to one point I would hke to Just say 
that. he IS conventently trying to depend on a 
section. the seq,on which behaved recklessly 
yesterday on the floor of the House 

[T ransJatlOn) 

Regarding the dlgntty of the House. there 
are no two opInions that the Members of both 
Sides are equally responsible for It But 
yesterday's behaViour was wlntenssed by the 
entire House and that cannot be tgnored Sir. 
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[Shri Mukul Wasnikj 

;:" ", Rajnath Sonkar Shastri has mentioned my 
name and the nameofShri Kumaramangalam, 
that we went outside and pressurised Shri Munda 
to change his vote but it is totally baseless, If 
these was anyone who was putting pressure on 
Shri Mukul it was Rajnath SonkarShastri and 
his other colleagues who were putting pressure 
to get the vote changed and none of us was trying 
to getthe vote changed. 

SHRI RAJNATH SONKAR SHASTRI: 
You have done all these things and you have 
admitted it. But you are saying that officers are 
not honest In your€yes. 

SHRIMUKULWASNIK:TheolficeIShave 
done their duty honestly. No attempt has been 
made to put allegation son the officers. 

SHRI GEORGE FERNANDES: Sir, I have 
to say only one thing that it is clear from the 
statement of the MinrE;terthat te was present 
there. For a moment we also accept itthatthere 
was some scuffle and they wenttheirto prevent 
It. But just"how he said that pressure was being 
puton.Sfm Mundatochangehisvote. Itisavery 
srmple question as to what changes he made 
there. There hepressedthe button of abstention. 
If they were pressunsing him, why he voted 
agatnstthem. It IS a question which is ansiAg out 
of your own statement and it should be replied 
Just now. Mr. Speaker, Sir, either the hon. 
Mlnrster should answer this questions or a 
House Committee should be constituted to 
resolve the Issue. 

The Committee should be constituted, un-
der the Chairmanship ofthe leader of the oppo-
sition and at least one Memberfrom each party, 
should also be ass<X<lated with itto sort outthe 
matter. 

(EnglIsh] 

DR. KARTIKESWAR PATRA (Balasore) 
Sir. he must first tell. the name of the hon. 

Member, on whose vote, he is arguing on the 
floor ofthe House. The House should hearthe 
Member. 

Secondly, the hon. Speaker, has every 
right to decide the result of the vote. 

MR. SPEAKER :They are not challenging 
that. .. 

DR,KARTIKESWAR PATRA: Kindly hear 
me. 

Regarding verdict ofthe lI(Iinisterdeciaring 
the result, here the dispute is regardrng their 
abusing our Foreign Mlnrster that they have 
manrpulatedthehon. Member. Itisquitefalse 
because they have been defeated and their 
leadership has been defeated. Thatiswhy, he 
has broughtthis allegations to this House 

SHRI NIRMAL KANTI CHATIERJEE 
(Dumdum) : I draw your attention to thiS fact. 

MR. SPEAKER: What IS the pornt In 
dispute. let me first understand? What IS the 
point on which we have to decide? 

SHRI NIRMAL KANTI CHATTERJI::I::.. 
My point simply IS the ISSue that has been posed 
whether ornot, anyone can vote, when votrng IS 
not in the lobby by keeping himself outSide the 
House. I draw your attention to two clauses rn 
conjunction. One clause says that a Member. 
who IS not able to cast his vote, may, with the 
permissiorl of the Speaker, have his vote re-
cordedverballybystatrngwhetherhelSlnfavour 
or against; and also if a Memberfinds that he has 
voted by mistake, by pressing a wrol}g button, 
then he can use a slip. Now, these have to be read 
in conjunction with the rule which says that 
voting can be by shps only, and In that section 
it says that the vote shall be recorded by a 
Member. The Division Clerk shall supply to 
each Member a slip at his seat. This is crucial 
point. Ifthesethreearetaken together, the point 
is establishedthatthese cannot be wntten insidE> 
the lobby when voting is not in the il1hby. 1 hiS 
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IS what I am trying to draw your attention to. I can 
give you the rules from where I have quoted. 
Theyareonpages 172and 173-Rule367A(3),(4) 
and 367 AA(1). If these three should betaken 
together. perhaps that will help you to come to a 
nght conclusion and call that person along with 
some Mlnisterto see who is guilty. . 

MR. SPEAKE~: All right. 

SHRI SOMNATH.CHATTERJEE :.1 am 
not challenging at all the declaration of the result. 
I am making it very clear. The question is in 
future also. we must what IS the position. The 
hon Memberdld, In fact, vote. Somevoteswere 
recorded on the ballot. Let us forget what it was. 
I am sure, you can have no hesitation. In all 
humility, I submitthat no Member is permitted 
to utlise the correction slip outside the House; 
whether it was done here or not is a different 
matter. Then I am sure there can be no two 
opinions on thiS that nobody can utilise the 
correction slip outSide the Chamber It cannot be 
done: In future. at least rt cannot be done you can 
say Therefore, the question then IS there has 
beenachange. Now, actually, where It has taken 
place IS a matter for Investigation. But. so far as 
the procedure IS concerned. I arnsure, you can 
say unheSitatingly that cannot be any voting 
outSide by changing, by utilising the correction 
slip outSide the House. 

SHRI AJIT SINGH (Baghpat) : You had 
directed again and again that Members please 
stand up so that correction slips would be given 
to them. That Implies that you already accept 
thiS thing. You had repeated it many times that 
any Memberwho wanted to "correct his vote" 
should stand up. 

MR. SPEAKER: What IS it that you want 
from me now? 

SHRI AJIT SINGH: His vote was recorded 
here electronically. Our contention is after that 
he should not change his vote byslip oranythinp 
from his seat. 

Therefore, whatever was recorded, right or 

wrong or whether they like it or we dislike it. 
does not matter. 

MR. SPEAKER: Are we not challeng-
ing the vote now? 

SHRI NIRMAL KANTI CHATTERJEE: 
No, we are not challenging it. 

MR. SPEAKER: Supposing I make a 
declaration and because of your plea I am 
changing that! 

( Interruptions) 
MR SPEAKER: These are the compli-

cated points, let me not give a final word on 
that. Let me consider if also. The Rule is 
very clear on this point, that once it is given, 
it is final. Now you are saying that pOSition 
should be changed and supposing I, from 
'the seat, change that position, wilrtake be 
correct Shri Somnath Chatte~ee? 
, SHRI SOMNATH CHATTERJEE (Bolpur): 
I wootd say that nobody should utilise the 
correction slip outside the Chamber. 

MR. SPEAKER: Let me see the defini-
tion of House, lobbies. etc. I will hear also 
and give the judgement. Do not just pull out 
a judgement from it because I am not a very 
expert lawyer. 

( Interruptions) 
[ Translation] 

SHRI GEORGE FERNANDES: I would 
only like to submit that the points raised by 
the hon Members here .. (/nterruptions) .. 

The point raised by the han. Member 
raises altogether a different issue and It is 
that.. .' 

MR. SPEAKER: Which issue? 
SHRIGEORGEFERNADES: Iwou~ 

like to know whether the ruling given on the 
baSIS of the correction slip can also be 
changed? I am not going that far. I am 
limiting myself to the issue that the han. 
Member pressed the button. What was in 
hiS mind has already been conveyed to you 
by him by pressing the button. Later on, he 
corrected his vote outside; Now, In whatever 
manner you have counted it ..... 

MR. SPEAKER: I have not done any-
thing. This process IS completed on the 
table of the House. 

SHRI GEORGE FERNANDES: In what-
ever manner it might have been counted, as 
far as It legitimacy IS concerned. it was not 
a legitimate vote. changing the vote outside 
the chamber IS not a legitimate thing and this 
IS my submission. 

MR. SPEAKER: Shri Fernandes, I have· 
no heritatJon in giving the judgement but I will 
give it after considering all the facts. How-
ever. the rule is that: 
[Endllsh] 

"After the results of the voting appears 
on the indicator board, the result of the 
DiVision shall be announced by the Speaker 
ilnd It shall not be challenged." 

But in sRite of this the matter has been 
raised and I have listended to It. 

( Interruptions) 
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[English} 

SHRI GEORGE FERNANDES: May I just 
make one interruptions? 

[Translation} 

Whenever the result of the Division is 
announced here it is always stated that 

[English} 

'Subject to correction'. This also I am 
assuming. 

MR. SPEAKER : No. Shri George 
Fernandes, it is you very correctly and legally 
Insltedthat I should not announce and it did help 
me also. I think you forthat. My office told me 
thiS that we should not announce and Ilmmedl-
ately reacted saYIng that I am not announctngthe 
result. I saw that every shp was collected. it was 
corrected and it was given to me and then I 
announced it. 

Generally. what happens IS we do not walt 
for correction slips. 

SHRI GEORGE FERNANDES: I am not 
making that pOint. The point I am making IS that 
any result declared IS always SUbJecf to correc-
hon. 

MR. SPEAKER: No. It IS not. 

SHRI GEORGE FERNANDES: It has 
al'Nays been so declared. It is always subject to 
correction ... (lnterruptlOns) .... We are not chal-
lenging you. (InterruptIOns) 

SHRI NIRMAL KANTI CHATTERJEE I 
want to suggest here that what he says IS that 
we cannot challenge you. We cannot challenge 
It That certainly shows that we cannot challenge 

SHRI GEORGE FERNANDES: I have not 
rl],Jllenged your decision .. (lnterruptions) .. But 

it is always subject to correction. (Interruptions) 

MRSPEAKER: Are you challenging that 
I am correcting? 

SHRIGEORGEFERNANADE&No&~ 

There is no challenging because announcement 
is always subject to correction! 

MR. SPEAKER: Let me hear Shn Advanl 
and then Shn Gowda. 

[Translation] 

SHRI LAL.K. ADVANI : While making the 
submission I have already stated that as per the 
rules. we cannot challenge your deCISion and In 
this case too. we are not challenging yourdecl-
51on .... 

MR SPEAKER: Because there IS finality In 
It. 

SHRI LAL K ADVANI. But from the trend 
of the deCISion, you can yourself deCide that It 
error In announcing the result has crept In, you 
have evelng nghtto correctthat. ThiS way, can 
also be set up forthe future. The Issue being 
raised IS whether the vote which has already 
been recorded through the machine can be 
changed later on throughout the correction shp 
sent from the 'Lobby 'ornot? lamofthevlew 
that thevo\e c~nnl ,I be changed .. {InterruptIOns) 

MR SPEAKER: Shn Advanili. thiS IS not 
sosimple. Just now I have been shown the rules 
which are With me. 

(Interruptions) 

MR. SPEAKER: Please sit down. 

(Interruptions) 

SHRI LALL BABU RAI (Chhapra) : Mr. 
Speaker. Sir. itisa very important issue whether 
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Ihevotewasgiveninthe'Lobby'andwhell'ierthe 
vote could be give in the 'Lobby' or 
not... (InterruptIons) 

MR SPEAKER: Please sit down. Please 
hsten, though you are sayingthatthe ruling of the 
speaker IS not challenged yetfromthe trend of 
the discussion it is evidentthat the ruling is being 
challenged. There is no finality on this legal 
pOint. The Secretariat has shown me the rel-
evant rules but I have not yet gone through then 
. As per the rules: 

{English] 

During the Division, Lobby IS an integral 
part of the House. 

[Translation] 

Please leI me go through these rules first. 

( InterruptIons) 

/Engltsh] 

SHRI GEORGE FERNANDES: It is an 
Inlegral part for the Simple reason tat voting can 
lake place In Ihe Lobby .. (lnterruptlOns)Votlng 
does not mean that a person can press a button 
andthange It In the Lobby later ... (mterruptlOns) 

SHRI GUMAN MAL LODHA (Pall): With 
your permissIOn. J wouklsuggest a way out. The 
legal posttlon IS very clear. Sofarastheresults 
areconcemed.nerthertheycanbechangedncr 
the decision or the Judgement orthe declaration 
canbechanged. The POSIIiOOlS very blatant and 
not latent. Neltherthe deciSion can be changed 
northere IS any requestforthat. New the wayout 
IS that your Honour can say that now that the 
results had been declared, they cannot be 
changed or altered. If any obJeclion hand been 
raised at the regular time before the declaratIOn 
01 the results. then the procedure which was 
adopted in this particular case would have de-
pended upon your adjudication. according to 
your objective assessment of the entire facts. 

It should have been done in this way. Andforthe 
future, your Honour can lay down the principles 
or the norms. (Interruptions) 

MR. SPEAKER: Shrr Ajit Singh, you had 
raised this pOint. 

(Interruptions) 

MR SPEAKER: Let me clinch this Issue. 

(Interruptions) 

MR.SPEAKER: Do not make a mockery 
of the partiamentary system. 

\ 

Shri Ajrt Singh, I wentto knowWhat actuaUy 
you want and what is the point in dispute. 

SHRI AJIT SINGH: There IS a questIOn of 
law involved. In my opmion., most people have 
said and you also announced yesterday that 
correction shps should be taken by a Member 
from his seat. But that law pOint IS also being 
dISPute by some Members. 

The second is thequesllonof afact-whether 
he was In the House at the lime when the 
correction slip was give to him or not. 

The best suggestion has been made by 
Shrr George Femandes that a Committee may 
beconstrtuted to investigate thiS case. I would 
request that the Leader of the Opposrtron can be 
the Head of It and there may be other. Member 
also. Based on the findings of thiS Committee. 
many other actions can be taken and they are 
lime-bound. Sir. thiS report has to be given 
within a very sort Irme because many other 
actions have to be taken within fifteen 
days ... ( Interruptions) 

SHRI EBRAHIM SULAIMAN SAlT 
(Ponnanr) :Mr .. Speaker. Sir. I have a little 
confusion in my mmd. Sir I completely agree ' 
with you thaI as far as the Lobby is concemed, 
it is an integral part of the House. ButiJustwant 
to know when electronic voting IS there, IS it the , 
same position? .. ( Interruptions) 
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MR. SPEAKER: YflU are all posing ques-
tions to me as if I am in the dock. This is very 
strange. 

(Interruptions) 

[Translatipn] 

SHRI GEORGE FERNANDES: The people 
are In the dock. 

MR SPEAKER: Youcannotdoanythingto 
them but you are posing questions to me. 

(Interruptions) 

{English] 

SHRI SHRIKANTAJENA (Cuttack): Sir, 
I am on a point of offer. I am not raising the issue 
of yesterday's voting. The observation you have 
lust made that during voting lobby IS an integral 
part. 

MR. SPEAKER: I have not made any final 
observation. Please understand. I am saying 
that this IS a complicated issue. Let it be very 
carefully seen. Youglveltlnwirtlng.lwtllapply 
mymlnd. 

(Interruptions) 

SHRI SRIKANTAJENA:Thepointisvery 
clear. Supposing there is a voting today, right 
now. what will bethe position? 

MR. SPEAKER: Whatever you want to 
say. you give it in writing. I will not decide now 
itself. 

SHRI SRIKANTAJENA: Sir, Now, if there 
IS a division, can a Membervote from the lobby 
also? What will be the position? 

MR. SPEAKER: ShriJena, I am answer-
Ingyourquwstton. Please sit down. Please do 
nottest my patience. I am also a human being. 

. Everybody is just posing the question whatever 

is in his mind. 

(Interruptions) 

MR. SPEAKER: You please understand. 
I have explained to you. If you have read the rules 
you would have followed. There are three 
methods of voting; one. is in the House by vote; 
second, isby his record and third is one can go 
to the lobby and also vote. 

(Interruptions) 

MR. SPEAKER: Please understand. In 
this case the position is different. The point is 
because the voting had taken place by machine, 
whether one can go outside or not. ShriJena,all 
these things are very complicated. You give me 
in writing. I will certainly apply my mind to it and 
I will decide. 

(Interrupttons) 

SHRISRIKANTAJENA: That IS not my 
point. My point is supposing today there is a 
demand for voting what will happen? 

MR. SPEAKER: You are not expected to 
ask rnethe question. I am not expected to teach 
you on the rules here. You study the rules and 
then make submissions. 

(Interruptions) 

SHRISHRIKANTAJENA:Whatwillhap-
pen Incase of a voting today? That is the point. 

MR. SPEAKER: I will take the deCISion 
when I come to that. 

(Interruptions) 

[Translation] 

SHRI MOHAMMAD ALI ASHRAF FATMI 
(Darbhanga) ;MrSpeaker, Sir, I seek one ciari-
fication. You have used the work '.ntegral' 
(Interruptions) 
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MR. SPEAKEB: I have not said anything 
on my own, I have quoded the rules. 

(InterriJptions) 

[rrans/ation] 

SHRIMOHAMMADALI ASHRAFFATMI 
: 'Integral' is a mathematical word. If you take 
up 'Integral' in real sense then-

[English] 

Press gallery is also an integral, part ofthis 
House; Visitors' gallery is also an integral; part 
of this House. 

MR. SPEAKER: Please do not argue. 

SHRIMOHAMMADALIASHRAFFATMI 
: Can anyone vote from there? 

MR. SPEAKER: Mr. Fatmi, you should 
understand. I am coming to the fag end of my 
patIence. I am not hereto argue WIth you. 

SHRI MOHAMMAD ALI ASHRAF FATMI 
: I am talking about that 'integral'. 

MR. SPEAKER: You give me in writing. I 
wIll glVethe reply. (Interruptions) 

MR. SPEAKER: Please help me. If any-
body is gaving any doubt on this point, please 
give to me in w·riting. I take it and I will give my 
considered decision and it would be binding on 
you. 

[rrans/ationj 

SHRI RAM VILAS PASWAN «Rosera): 
Mr. Speaker, Sir, they are raising a bIg issue 
whereas my issue to is a smaller one which 
relates to Bhopal gas ... (Interruptions) 

DR. GIRIJA VY AS (Udaipur): Mr. Speaker 
" Sir.! would like to say something whatto Ms. 
,"amta Banerjee. She is seriously ill. Her 

condition is very poor. She is in the 
hospital...(lntelTUptions) 

[English] 

MR SPEAKER: It can be taken up 
tomorrow: not today. 

DR. GIRIJA VYAS: She is in the hospital. 
She is on fast. (Interruptions) 

MR. SPEAKER: You just have sympathy 
on me. How much do I have to speak? 

DR.GIRIJAVYAS: You are not allowing, 
Sir because she isa lady. (Interruptions) 

MR. SPEAKER: Please take your seat. 

SHRI P.C. THOMAS(Muvattupu~a):Sir, 
Ms. Banerjee is on the fast. (Interruptions) 

MR.SPEAKER:Youshallhavetositdown 
now. This is too much. (Interruptions) 

MR. SPEAKER: If you continue doing 
this, I wiD just walk out of the House and go away. 
Please understand that this is not a correct of 
way of conducting the business 01 the House. 
Everybody is asking me questions as if I am 
expected to reply. Youshouldaskthequestions 
to each other reply, and I should decide. 

(IntelTUptions) 

MR. SPEAKER: In the business Advisory 
Committee meeting, with the consent of all the 
Members, it was decided that this zero hourwiU 
be taken up for half-an-hour and it will also 
Include Matters under rule 377. It was also 
decided that I will allow the Call Attention mo-
tions. It was also aecided that I wil~allow short 
duration discussions also. Today we have 
allowed a short duration discussion. It was 
agreed between the Members 01 the Parties. I 
expected that the leaders will communicate 
these thiOQ$to their Members and the Members 

. willhIRowthat. Of every Member has something 
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in the mind and gets 14> and asks questions, and 
if it is continuing, it is your house; you can 
conduct it in any fashion. I can retire to the 
chamber. Somebodycan sit here and you can 
continue like that. 

If you have to cooperate with me, I plead 
with you, I request you to considerthe situation 
in which we are discussing these things and 
cooperate with us. The same issue can be 
raised tomorrow also if you like. 

(Interruptions) 

PROF. SA WITHRI LAKSHMANAN 
(Mukundapuram) : Sir, Ms. Mamata Baner jee 
is on fast. The is in the hospital and she is not 
taking any medicine, Sir. . 

MR. SPEAKER: Tomorrow I will allow you 
(/ntemJptions) 

[T niI11SIation] 

SHRI NITISHKUMAR (Barh) :,Mr. Speaker 
, Sir, you have righUy said about the zero hour 
andtsupport your view you had convened a 
meeting of different political partiesbeforethe 
commencement of the session of Parliament. 
This issue wasatso discussed in that meeting. 
An'unGerstanding was reached that this zero 
Hour and Maners.· under Rule3n should be 
<Isposedof within hatf-anhour1ocanehourat 
any cost. it is not good if we donathon<uQUr 
commitrnenlmade iI!I the Chamber. Nowyou 
regulateit. YouwilgetmaxirnWncooperafil:¥1 , 
fromoursidejnthisregani lt8hcddbeenstnd 
everyday. No mlaxaIionsAouldbegNeninany 
circumstances or at any occasions once you 
haw accorded to maintain it, itahould be ad-
hered to strictly, If you relax one there are 
Memberswhoalways wantto raiaequestions; 
the them ianoimitto it. ReIauIionwill encota'-
agea.achMernberil. ~,"lUIeshWd 
be strictly adhemdto. 

MR. SPEAKER: Pkiasetellmeastohow 

I should implement it. 

(Interruptions) 

[English] 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI VIDUACHARAN 
SHUKLA): Itwassubmitted to you by aD leaders 
of this housebelongingtovalious parties that we 
shall follow the directions given by you and the 
decisions taken in the Business Advisory Com-
mittee. It was decided by in the Business 
Advisory Committee and you have repeated, 
Sir, and the same thing Shri Nitish Kumarji had 
also repeated and I agreeentirelywithwhatShri 
Nitish Kumarji said and I would like to assure 
you from ourside that you will getfull coopera-
tion in this matter and we will request you, and 
I told the other leaders oftheparties in the House 
herethattheyshould abide by the decisIontaken 
in the Business AdvisOry Committee and we 
shall do our besttosee thatthe deciSIOns taken 
in the Business Advisory Committee are Imple-
mented in the House. 

SHRI SOMNATH CHATTERJEE (Bolpur) 
: Sir, no doubt you Id observe that. Sir, on 
principle we have no objection, but you kindly 
recall that I said there may be issues and 
issues pI8CiseIy I used that language. There-
fore. not1hatlsaidsomethingelse;detiberately 
there wflbe noattempt to viOlate this, but it will 
tlependonic;;&ue&. Those are the things I had 
88iI1 ~issueday. Youcannot 
<Darve~buttdidsaythat 

WHhaIlnotbedelibenlfelybyingtoviolatethe 
time8ChedlAetlatyouhavernentioned. (Inter-
.~ 

SHRt VIOYACHARANSHUKLA : What-
ever SQmathji said is recontadln1he recording 
system. Every word in Yfl'batim is recor.ded. 
(Interruptions). Y Ot.J.n'ligltgo through the record 
and~hasbeensaidmaybedOne. lam 
notsuggBllinga'tyltWlgnew.whateverhas tJeen 
decided. Whatever has been said .. 
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SHRISOMNATHCHATTERJEE:What-

everlhadsaidthere, I have also said here. I have 
not said anything new. 

SHRI·VIDYACHARAN SHUKLA: You 
might take a decision. Butfrom my sidewe will 
see that we will all obey you and obey the 
decision taken in the Business Advisory Com-
mittee. 

SHRI SOMNATH CHATTERJEE: I have 
said that we shall try to cooperate our best. There 
will be no deliberate violation, butthere may be 
some issues like this. (interruptions). 

[Translation] 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, it was observed that during 
'Zero' hour the hon. Members used to raise 
number of questions besides raising problems 
pertaining to their own constituencies and it 
takes a totoftime. Therefore~ it was decided that 
the issues raised in Zero Hour should be dis-
posed of within hatfan hour. Mr. Speaker, Sir, but 
no issue has been raised today. NoMemberhas 
raised any issue today. They entire time has 
been consumed either expiaining the rule under 
which Shri Chandra Shekharji raised his matter 
or on the happenings of yesterday. The Mem-
bers have not raised their problems. 

I would like to urge upon you that.. 

[English] 

MR. SPEKAER: I think the lady members 
know that generally I try to be very accommoda-
tive. I have full sympathies with you and we wish 
very speedy recovery forMamataji and if you 
want to discuss it, we will certainly take it up 
tomorrow. 

But, please do not discuss it today ., Oth-
erwise, we will just get deailed. If you want to 
insistonthat, I will retire to my chamber and I win 
leave it 

[Translation} 

SHRI CHEEDI PASWAN (Sasaram): Mr. 
Speaker, Sir, the leaders have been speaking 

forthree hours. I nspiteofthis you are~yingto 
observe the timings strictly ... (/rlterruptions) 

MR.S PEAKER : You will also be given 
time. . 

(Intenuptions) 

SHRIRAMVILASPASWAN:Mr.Speaker, 
Sir, four thousand people have been demon-
strating forthe cause of the victims of the Bhopal 
gas tragedy. The Govemment should take 
action in this regard: .. ( Interruptions) 

14.SOhrs. 

PAPER LAID ON THE TABLE 

Notification under Delhi Administra-
tionAct.1966 

[English] 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI P.M. 
SA YEED) : I beg to lay on the table a copy ofthe 
Notification No. S.O. 374(E) (Hindi and English 
versions) published in Gazette of India dated the 
11theJune, 1993 containing President's Order 
dated the 11 the June. 1993 regarding suspen-
sion of operation of certain provisions of the 
Delhi Administration Act, '1966 for a further 
period of six months with effe«tfrom 13thJune, 
1993, ISSUed under section 31 of the Delhi 
Administration Act, 1966. 

[Placed in Library See, No. L T - 4197/93] 

Annual Report en and review on the 
working of National Institute of Health an 

d Family Welfare, New Delhi, etc. 

THE DEPUTY MINISTER INTHEMINIS-
TRY OF HEALTH AND FAMILY WELFARE 
(SHRI PABAN SINGH GHATOWAR): I beg to 
lay on the table-

(1 )(i) A cppy of the Annual report (Hindi and 
Engfish versions ) of the National 
Institute of Health and Family Wel-
fare, New Delhi, forthe year 1991-992. 


